
ACT No. XI1 ow 1864. 

(Receiued the assent of ltte Governor- General o n  2/2e 18th Xarclt 1864). 

- - - - 

A n  A c t  to give fulaflzev e fec t  to the provisions of  A c t  I P  of I863 (to give 
c fec t  to ce~lailz pl.ouis.ions qf a T ~ e a t y  betweepa His Excellency the Xavl  qf 
Blgin uncl TCincc~rdirte, Fkeroy and Qovernor- General o f  India,  md Bis 
JXajesty the i?i?ing of Bzcrm~h) .  

JT-~IZXEA~ it is necessary t o  provide for the more effectual carrying out of 
the provisions of Act I'V of 1863 (to give efect to  cer- .2 

Prcainble. 
.c 

tailt provisions of  a Tg-eaty between H i s  Zxcellelzcy t h e  i 2 
Ec~y l  of Blgim and Xinca?*dilze, Yicevoy and Go .~ l~?zov -  Geney.csl of  India,  and 1 I: 

f l is  Hajesty the R h g  of 'Bzcmah) ,- It is enacted as follows :- 9 1 
I. It shan be lalrrful for the Governor-General of India i n  Council to 4 

make and issue rules to give eEect Lo the said Act ITr 
C+overnor-General in Council 

)nay p S S  r ~ i ~ ~  to give effect to of 1863, and regulate all matters relating to the import 
.let 1V of 1863. and export of goods or otherwise arising under that 

and from time to time to add to, alter or revoke such rules or any of 

I them: Provicled that .to rule so made shall he inconsistent with my provision 

I'roviso. 
of the said Act IV of 1863, and that the penalties pre- 
scribed in such rules for their infringement shaJl not 

i excooci, and slzall so fal* as circumstances vill admit bc the same as, or similar 
t to, the penalties prescribecl in the like cases by Act TI of 1863 (to consolidate 
E 

c~lad umelzd the laws relating to tlze adnzinistl-cction of tlte Depavtmeni of Seu 
Cusloms in I~zdia).  All 1.ules made under this Section shall be published in 
the Gazette of India. 

11. Every Collector of Ci~stoms, or otlier Officer, is hereby i~lclemlzified 

!iu[le~rniity. 
for every thing done on or after the date on which the 
said Act IV of 1863 came illto operatioil, in collecting 

or enforciilg the Duty imposed under the piaovisions of that Act, or by virtue . 
of any order of Government or otlilermise in carrying the said Act I V  of 1863 
into effect : anci no action or other proceedillg shdl be m3intaincd against any 
sue11 Collector or otlicx Officer in respect of any thins 'so done. 
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